FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for
Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF M/s SRIRAM INFRAPROJECTS & VENTURES

PRIVATE LIMITED
RELEVANT PARTICULARS
1. | Name of corporate debtor M/s  Sriram Infraprojects & Ventures
Private Limited

2. Date of incorporation of corporate debtor 19.09.2011

3. Authority under which corporate debtor is | ROC - Bangalore
incorporated / registered

4. Corporate Identity No. / Limited Liability | U70100KA2011PTC060474
Identification No. of corporate debtor

5. Address of the registered office and | Registered office:
principal office (if any) of corporate debtor | No.56, 7th B Main Road, 4th Block Jayanagar,

Bangalore, Karnataka, India, 560011

Project Site:

Sriram Riverwood situated at Nettigere Village,
Uttarahalli, Bengaluru - 560116

6. Insolvency commencement date in respect | Order passed on 28.09.2026 (order received on
of corporate debtor 06.10.2026)

7. Estimated date of closure of insolvency | 04.04.2027 (Sunday)
resolution process

8. Name and registration number of the | Mr. Nilesh Rajendra Kothari
insolvency professional acting as interim | IBBI/IPA-002/IP-N01225/2022-2023/14132
resolution professional AFA Valid Till 30.06.2027

9. Address and e-mail of the interim resolution | A-703, Iskon Riverside, Near Shelaleikh Society,
professional, as registered with the Board Shahibaug, Ahmadabad, Gujarat, 380004

Email Id: ip.nkothari@gmail.com

10. | Address and e-mail to be used for | 410, 4th Floor, Blue Rose, Industrial Estate, Near
correspondence with the interim resolution | Metro Mall, Borivali East, Mumbai, Maharashtra —
professional 400066

Email Id: ibc.sivpl@gmail.com

11. | Last date for submission of claims 20.10.2026 (Tuesday)

12. | Classes of creditors, if any, under clause (b) | Real Estate Allottees (since the corporate debtor is a
of sub-section (6A) of section 21, | real estate developer, the IRP anticipates the real estate
ascertained by the interim resolution | allottees as a class of creditors)
professional

13. | Names of Insolvency Professionals | 1. T V Siva Prasad
identified to act as  Authorised IBBI/IPA-003/ICAIN00406/2021-2022/14051
Representative of creditors in a class (Three | 2. Balajee Sumant Chemote
names for each class) IBBI/IPA-002/TIP-N01297/2024-2025/14464

3. Vivek Satyaprakash Jalan
IBBI/IPA-002/TP-N01295/2024-2025/14452
14. (a) Relevant Forms and a) Weblink: https://ibbi.gov.in/en/home/downloads

(b) Details of authorized representatives
are available at:

b) Physical address: https://ibbi.gov.in/en/insolvency-
professional




Notice is hereby given that the National Company Law Tribunal Bengaluru Bench, has ordered the
commencement of a corporate insolvency resolution process of M/s SRIRAM INFRAPROJECTS &
VENTURES PRIVATE LIMITED on 28.09.2026 (Order received on 06.10.2026)

The creditors of M/s SRIRAM INFRAPROJECTS & VENTURES PRIVATE LIMITED are hereby
called upon to submit their claims with proof on or before 20.10.2026 to the interim resolution professional
at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors
may submit the claims with proof in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.
Sd/-
Nilesh Rajendra Kothari
Interim Resolution Professional
In the matter of Sriram Infraprojects & Ventures Private Limited
IBBI/IPA-002/IP-N01225/2022-2023/14132
AFA Valid upto: 30.06.2027
Correspondence Address: 410, 4th Floor, Blue Rose, Industrial Estate,
Near Metro Mall, Borivali East, Mumbai, Maharashtra — 400066
Email Id: ibc.sivpl@gmail.com
Date: October 08, 2026
Place: Mumbai
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[Russ 20]
BEFORE THE NATIONAL COMPANY LAW TRIBUMNAL, EENGALURU BENCH
IN THE MATTER OF SECTION 271-272 OF COMPANIES ACT, 2013
AND READ WITH THE COMPANIES (WINDING UP) RULES 2020

IN THE MATTER OF
M/S.5RI BALAJI REAL ESTATE ... PETITIONER
VS.
Mis. A.M. DEVELOPERS (INDIA) PRIVATE LIMITED ... RESPONDENT

C.P. No.10/2015 (T.P. (IBC) No. 06/BB/2024)
NOTICE OF WINDING UP ORDER
{Rude 20 of the Companies (Winding Up) Rules 2020}
By an order made by the Hon'ble National Company Law Tribunal Bengaluru in the
matier of A.M. Developers (India) Private Limited dated 29.09.2026 (Copy of the
order receivedvide email daled on 01.10.2026) and apposnted Shri K Dushyantha
Kumar as aLiquidatar, In place of the Official Liquidator of the Hon'bie High Court of
Kamataka, It was ordered that the Respondent company be wound-up under the
provisions of Section 27 1-272 the Companies Act, 2013,

K. Dushyantha Kumar
Liguidator
AM. Developers (India) Private Limited
Reg. No.: IBEVIPA-D02P-NO0237/2017 1810688

Date: O7.10. 2026
Place: Bengaluri

DISA INDIA LIMITED
i e ‘I:Er'lEr“I'll'lu::!'l: |.. I-: Floor,

NORICAN

-2 2495750
E-mail

CIN Mo: LES110KA1984PLCO0E16

NOTICE

NOTICE is hareby given that the Cartificateds] for the under menlioned Equity Shares of
the Company with fzce value of Rs. 10/ aach, have been reported lost/mesplaced and
holder(s) purchaser(s) of the said Equity Shares have applied to the Company to issue
duplicate Share Cerfificatels). Any person having objection 1o the issue of duplicate
share cerbificates i respect of the said shares should communicate to the Company or
Reqgistrars with necessany proof within 15 days from the date of this Motice, fading which
the Company will proceed io consider the applications for issue of duplicate share
cariificates in favour of the Shareholder’ Buyers! Legal Heirs and thereafter any
objeciion's in this matier will nof be antertained.

Com

FOLIO WO CERT H{JS.| DIST OS5, EHAF‘.EEl MAME OF THE SHAREHOLDER
KOODB49| 1238  [732601 = 732700) 100 | KANIKAAGRAWAL
For DISA India Limited

Place: Bangalore Shrithee M S
Date: 7" October, 2026 Company Secretary

. TEAMLEASE SERVICES LIMITED
.| Yo CIN: LT4140KA2000PLC118395

= il ® Infinix Sguare, 8-4, B-5, B-6, HAL Industnal Eztate,
TE-ﬂ m I_'E.'r] ce HAL (8B Quarters, Vibhufipura, Bengalure - 580037, Kemataka

Tel.: + 9180 6524 3333 Fax: + 91 80 6624 3001
corporateaffairsiteamiease.com | heps:group teamlease. com

POSTAL BALLOT NOTICE, REMOTE E-VOTING

P vy Indis o Work

PARTICULARS AND CUT-OFF DATE

1. NOTICE is hereby given pursuant to the provisions of Sections 108 and 110 of the
Companies Act, 2013, read with Rules 20 and 22 of the Companies (Management
and Administration) Rules, 2014, as amended ('Rules’ (including any statulory
modification(s) or re-enaciment(s) thereal, for the time being i force), Regulation 44
of the Securites and E Board of India (Listing Obfgations and Disclosure
Feguirements} Kegulations, 2015 ("SEBI Listing Regulabions™), Secretarial Standard
on Ganeral Meetings ("S53 - 27) issved by the Institute of Company Sacrataries of
India and Eurﬁuam 1oy 2l cither agggmtla laws and regulations, (he General Circular
Mos, 1412020 dated Apnl 08, 2020, 1772020 dated Apal 13, 2020, 202020 dated
May 05, 2020, 222020 dated June 15, 2020, 3312020 dated September 28, 2020,
392020 dated Decemnber 31, 2020, 10/2021 dated June 23, 2021, 2002021 dated
Decamber 08, 2021, 032022 dated May 05, 2022, 11/2022 dated Decernber 28,
2002, 0912023 dated Septamber 25, 2023, 092024 dated Seplamber 19, 2024, and
03/2025 dated September 22, 2025, issued by the Ministy of Corporate Affairs,
Government of India and SEBI Circular SEBNVHO/CFDYCFD-FoD-21P/ CIR/2024/133
dated October 03, 2024 (hereimafter collectively referred 1o as “the Circufars™), 1o the
Shareholders' or Members' (Members') of Teamlease Services Limited
('Company’] for seeking approval by way of passing Specid Resolutions for the
following Resolutions as set out in the Postal Baliot Notice [‘Nofice') dated Tuesday,
Augqust 25, 2026 by remote electronic voling process only (remote e-voting').

sl a of

i i P
No. Description of the Resolution|s) Resolution(s)

4. | To adopt ‘Teamlease Seraces Limited Employes Stock Opbions

and Restricted Stock Uinits Scheme 2026 Special

To approve Grant of Employee Stock Optons and Restricted
2. | Stock Unitz fo the Employees/Directors of the Subsidiary
Emnpang{ms:n of the Company under ‘TeamLease Sarvices
Limited Employee Stock Options and Restrcted Stock Units
Scheme 2026" out of and within the overall celing approved
under ltem MNo. 1, and nof in addition thereto

Special

2. In compliance with the aforesaid Circulars, elecironic copies of the Postal Ballod
Motice have besn sent fo &l Members whose email |Ds are registered with the
Repistrar and Share Transfer Agents /| Company [ Depository Participant(s) and
whosa names appear in the iwhar of Members [ List of Beneficsal Ohwnars as on
Wednesday, Seplember 30, 2026 ('Cut-off date). The Company compleled the
dispatch of Postal Baffot Notice in electronic mode on Wednesday, Ociober 07, 2026.

3. Further, in compliance with Reguiation 44 of the SEBI Listing Regulations, MCA
Circulars and provisions of the Acl and relevant rules made thereunder, the
Cnmptaergﬁ is providing e-valing facility through KFin Technologies Limited
('KFintech’) for aff the Members holding shares in physical or demateralized form as
on Wednesday, September 30, 2026 being the cul-off date, fo enable them to casf
their voles electronically on the busineszes specified in the Poslal Ballof Mofice.

|. Moting rights of a member ! beneficial owner shall be in propordion io their Eguity
Share of the paid-up equify share capial of the Company a8 on the Cut-off date,
2., Wednesday, Seplember 30, 2026, Only the I'-‘-emgers whose names ane
recarded in the Register of Members | List of Beneficial Owners as on the Cut-off
date will be entified to cast their voles by remote e-voling. Any person who iz not &
member as on tha Cut-off date should treat this notice for information purposa only,

. The e-voting facility wil be available during the following voting pariod:
' Commencement of e=volting | End of e-voting |
October 08, 2026 at 09:00 AM. IST = November 06, 2026 at 05:00 P.M. IST |

[Il, The remoie e-woting modube shall be disabéed § blocked by KFiniech beyond
0500 P M. 13T on Friday, Novamber 06, 2026 and once the vote on a resciution is
cast by the Shareholder, the Shareholder shall not be allowed 1o change it
subsequently

[V, As and when there is 8 change in email IDs of members, they are requested to
update the same with their Depository Parbicipant (in case of shares held in
alactronic form} or with Company's Reqestrar and Transfer Agent i.a., KFintech (in
case of shares held in physical form), as the case may be.

4. The Cormpany has appomted Mr Mukesh Sirova, M Siroya and Company, Practiong
Company Secrefary (FCS; 5682, COP: 4157), Mumbai fo act as the Scrutinizer for
conducting the Postal Ballof through remofe e-voling process in-a fair and
transparent manner. Ms. Bhavyata Acharya [CP Mo, 21758, M. No. A25734).
Pracbecing Company Secretary, shall be the allemale Scrutinizer 1o ham. The resulls
of the Postal Ballot shall be declared on or before Tuesday, Movember 10, 2026.
The results of the Postal Ballot will also be displayed on the Company's-websie:
https:figroup teamlaase.coms, and on KFintech's wabsite
hitlps: fevoling. kfintech.com besides baing communicated to the Stock Exchanges
where the Company's shares are listed,

3. The Postal BaBot Nofice, along with instruchions relating fo e-voling i3 avadsble on
the Company's website hitps:‘group.ieamizase.comy, on the websida of KFintech
https:fevoting kfintach.com, and al the retevant sections of the websites of the stock
ex::ha?es- an which (he Equity Shares of the Company are ksted e, National
Stock Exchange of India Limited and BSE Limsted at hitp:i'www nseindia,com and
hitp:ffwsabseindia.com respeciively.

&, Any grievances refating to Postal Ballot 1hmugh E-voting can be addressed to Ms.
Alaka Chanda, Company Secretary al Infinix Square, B4, B-5, B-6, HAL Industrial
Estate, HAL GB Quarters, Vibhutipura, Bengalury - 560037, Kamataka, Telephone:
+91 80 6824 3333 or through e-mail ai corporsteafairsi@ieamlease.com.

7. In case of any query andlor grievance, in respact of voting by electronic means,
Members may refer 1o the Help & Frequenfly Asked Cluestions (FAQS) and e-voling
user manual avaiable at the download section of hitps:Vevoling kfintech,com!
(KFintech Website) or contact -Mr. Ratna Babu Vagolu | Mr. Prem&umar Nair, (Linit
TeamlLease Services Limited) of KFintech, Selenium Tower B, Plot 31-32,
Gachibowli, Financial District, Nanakramgueda, Hyderabad - 500 032 or email fo

elnward risg@kfintech.com or call KFintech’s Toll free No. 1-800-300-4001 for any
further clarhcations.
For Tﬁmuﬁ%smices Limited
di-
Alaka Chanda

Date: October 07, 2026

Company Sacratan; and Compfance Officar
Place: Bengaluru

(M. Mo F10611)

NOTICE

PARIJATHAMMA M A (Deceased) and ANANBARAMA SETTY (Deceased) were
holding 1200 shares of face value Rs.1/- in United Breweries Limited having its
registered office at UB Tower, UB City, 24 Vittal Mallya Road, Bengaluru, Karnataka
560001 in Folio UB006044 bearing share certificate no. 107727 with Distinctive
No. 3110651- 3111850.

|, MALKALA ANANDARAMASETTY JAYAPRAKASH, being the claimant, hereby
give notice that the said Share certificate(s) are lost and | have applied to the
company for issue of duplicate Share certificate.

The public is hereby warned against purchasing or dealing in anyway with the
said Share certificate. The company has informed me that if they do not receive
any objection within 15 days from the date of issue of this advertisement
for withholding of transfer to IF Authority, Company will submit its response to
IEPF Authority for transferring the aforesaid shares to the demat account of the
undersigned, after which no claim will be entertained by the company in that behalf.

Place: BENGALURU MALKALA ANANDARAMASETTY JAYAPRAKASH

Date: 07-10-2026 Folio No: UB006044

PUBLIC NOTICE

SURRENDER OF INVESTMENT ADVISER REGISTRATION
KORMAN CAPITAL INVESTMENT ADVISORS LLP
SEBI INVETSMENT ADVISER REGISTRATION NO: INA000018656

UNIT 2, 4TH FLOOR, OLSEN SPACES, SITE NO. 41, AGARA
VILLAGE, 12TH MAIN ROAD, 14TH CROSS, HSR LAYOUT, SECTOR
6, BANGALORE, KARNATAKA, 560102

NOTICE is hereby given that Korman Capital Investment Advisors LLP,
is desirous of making an application for the surrender of their Investment
Adviser registration bearing registration number INA00O0018656 and BSE
Enlistment No. 2107. Any aggrieved party may make any representation
against the surrender to Korman Capital Investment Advisors LLP at
their relevant Registered Office address as indicated above, and they
can lodge their complaint at SEBI Head Office Plot No. C4-A, 'G' Block,
Bandra-Kurla Complex, Bandra (East), Mumbai - 400051, Maharashtra,
or at https://scores.sebi.gov.in/ within 15 days of the date of Notice.

Form No.URC-2
Advertisement giving notice about
registration under Part | of Chapter XXI
(Pursuant to section 374(b) of the Companies
Act, 2013 and Rule 4(1) of the Companies
(Authorised to Register) Rules, 2014)
1. Notice is hereby given that in pursuance of
Sub-Section (2) of Section 366 of the Companies
Act, 2013, an application is proposed to be made
after fifteen days hereof but before the expiry of
thirty days to the Registrar of Companies,
Bangalore that TIERX DATA CENTER
SOLUTIONS LLP, a Limited Liability Partnership
may be registered under Part | of Chapter XXI of
the Companies Act 2013, as a Private Company
limited by shares.
2. The principal object of the Company is as follows:
To carry on the business of designing, developing,
manufacturing, marketing, and selling data
center infrastructure solutions and other related
activities, including but not limited to racks,
rooms, and containers.
3. Acopy of the draft Memorandum and Articles of
Association of the proposed company may be
inspected at the office at No.173, Industrial
Suburb, 2nd Stage, Yeswanthpura, Bangalore,
Bangalore North, Karnataka, India, 560022.
4. Notice is hereby given that any person objecting
to this application may communicate their objection
in writing to the Registrar, Central Registration
Centre (CRC), Indian Institute of Corporate
Affairs (lICA), Plot No. 6, 7, 8, Sector 5, IMT
Manesar, Gurgaon, Haryana - 122050, within 21
days from the date of publication of this notice,
with a copy to the LLP at its registered office at
No.173, Industrial Suburb, 2nd Stage, Yeswanth
pura, Bangalore, Bangalore North, Karnataka,
India, 560022.
Names of the Applicants

Mr. Etamsetti Ravikumar Designated Partner

DIN : 11065159

Ms. Suneetha Jupalli Designated Partner

DIN : 09799654

Dated this October 08, 2026

Corrigendum to the Auction Notlce dated 09th Seplember 2026
COMPOSITE E-AUCTION — SALE OF ASSETS UNDER IBC, 2016

SALE NOTICE UNDER INSOLVENCY AND BANKRUPTCY CODE, 2016

PRESSCOM PRODUCTS PRIVATE LIMITED - In Liquidation

Liguidalor's Oifice: B-11, 3rd Fleor, Geelanjaki Enclawa,
Opgp. Aarohinde Colkege, Mew Dedhi — 110017
Date and Time of E-Auction: 03.11.2026, Tuesday (TIME; 0330 PM T0 05:30 P

Mofice i hereby given 10 1he public af the large for imditing beds for Sale af M/S PRESSCOM
FRODUCTS PVT LTD - In Liquidation having fs reqisterad office a1 Fiat No, B3, BSPCOT Industrial
Cornglex, Phase |, Hosur, Tamd Nadu = 635109, India by the Laquedator appointed by the Hon'ble
MCLT, Chenna Bench datad 2603 2036 an "Ae it whena is basis", "As is whal is basis”, “Whatawer
there is basls™, and “Ho recourse basis".

The Auctan pertains soésly to one mofor vehicle {car) parked in Bengalure, forming part of the
liguictation estate of Presscom Products Private Limited (Gorporate Debton), and is being conducted
during the cawrsa af the Bquedation procass of the Carparata Dabior,

It iz herety mentionad thal amy ather asset's of the Comporale Deblor DO ROT FORM PART ol the
presenta-Auction, Other assets, if any, shall be sold separately [aierin accordance with the applicable
provishons of the Insofvency and Bankrupicy Code, 2016 and the Liquidation Process Regulations,
2016

Date of Avction | Reserve | EMD | Incremental
Particulars and Time | Price Value
03.11.2026
ale of ol CO under ”333;5 il
Requlation of [BEI :
Reguiation ol 8] 05:30 PM | 1.65.000 | 16500 | 1,000/
[Liquidation Process) (With unlimited
Requiations, 2015 gxlansion of 5
minutes each) L | —
Lasi date of submission of 23.10.2026, as menlioned in delail in the Process

Document (E-Auction Document)
From 23.10.2026 Till 30.10.2026

Oni or before 30.10.2026

glinibility documents
Inspection and Due Diligence
Last Date for submission of
Eamast Maoney Deposit (EMD]

Diate of the e-auction 03.11.2026
Declaration of Highest Bidder 05.11.2026
Declaration of Successiul 07.11.2076

Bidder
Description of Vehicle: The assef is a Hyundal Vema CRDI 2X 1.6 Diesel Sedan,
bearing Registration Number KASTMOT97T, owned by Presscom Producis Privale
Limited. Date of first ragistration; October 08, 2012,

Terms and Conditions ol Ihe E-Auction:

1. The sala shall be sub@et to the Tarms and Corditions préscobed in the “EAuction Process
Information Document” avallable a1 hitps) hiips)Ybeankmet.comt and to the following
condicns:

2. Rizclanfiedthat, this invitabon porporis 1o invde prospective bidders and does not create any kind
al Binding abligation an the part of the Liguidstor or the Comparmy b effeciuabe tha sale. The
Liguidator of Presscom Products Private Limited reserves the right to suspend’ abandon/
cancel'oxtend or modify pracess terms andfor mject! o disgualily ary  praspective
bidder/bid'offer a1 any siage of the a-auction process without assigning any reason and without
ity labaity.

3. E-Auction will be conductad on A3 |5 WHERE 157, A 1S WHATIS", "WHATEVER THERE 15, “NO
RECOURSE BASIS™ Mrough approwed serice proweder, BUs. PSB Alkance Private Limited
{httpsyibaanknal comy)

4. The bidders cannot place a bid at avalwee below the (eserve price

5. The fime pariod for payment by the Successful Bidder shall be as provided in Clauss 12 of
Schedule | 1o the 1681 (Liquidation Process) Reguiations, 2016, a5 amended from lime 1o tme,
Any patension of the pariod for payment af balance sale consideration beyond ningty days shall ba
sibject to the pror approval of the Committes in accordance with the applicable provisions of the
Lipuigalion Pracess Regulations

f. The iast date for submizshon of eligihility decuments and bid documents as mentioned i the
prociss documents is 23. 1002026, Inspeclion dale is open rom 23102028 11301 0,2026.

7. The prospective bidders shall submé an undertaking that they do not suffer from any ingligibiéy
under saction 2008 of te IBC, 2016 o the exlen applicabe,

8. Thesake shall be subject to provisions of insalvency and Bankrupicy Gode, 2016 and Regulations
rmandatéd under Cincular No. BBl LHY 842025 dated 28032025, Sale will be canceabed if (ha
balance sale consideration & nat paid within stipulated fime mentioned in E-Auchon Process
Itarmation Document.

9. Aay modification in timeines ard/'or in the “e-auction process information document” inclding
terma and condiions will be notified m the website of Mys. Pal Alllance Private Limited
[mttps baanknat com)

10. & gligibiiy documents nesd o be uploaded Bl 2310 2026 onfy on baapknel porka.

11, The prospective bidders shall deposi EMDY through BAANKNET AUCTION PLATFORM. If the
bidder ks found inelighile for any reason, EMD shall be FORFIETED.

12,1t is ciardied that this imviation purports bo invite prospective bidders and toes not create any kind
af inding obligation an the past of the Liguidalor of the Company o etectuale the sale. The
Lipuidaior resaryes the rght o cancal ar modify the e-auction process and S oe notto accaepd and /
or disgualify any Interested party ' podential mvestoe / bidoer without assigning any reason and
ittt Ay liabily.

13 PLEASE REFER THE COMPLETE E-AUCTION PROCESS DOCUBSENTY E-AUCTION PROCESS
MEMORANDURM FOR THE DETAILS TERME AND COMDITRIMS OF THE ALICTICH.

14, Sale shall be subject othe provisions of Insolvency and Bankruptoy code. 2016 and Regeéations

Sd/-

Sanjay Mehra

Liguidator of Presscom Producis Pvi Lid

IBEI Reg. No.: IBETPA-00,1P-PO1818,/2010 202012784
AFA Valid Up to; 31922027

Date: 05.10.2026
Place: New Delhi

1.Reference is invited to the Auction Motice dated 09th September 2026 (the
“Auction Nolice") issued by the undarsigned, as Liguidator of Sapphira Space
Infracen Private Limited (In Liguidation) and Conglome Technoconstructions
Private Limited (In Liguidation), for the composite e-auction sale of the
sathyanzgar Project by way of a slump sale under Regulation 32{b) of the
Insohwency and Bankruptey Board of India (Liguidation Process) Regulations
2016, to be conducted on the Baanknet e-auction platform
(https:ibbi.baanknet. com/eauction-ibbihome)

2.Pursuant to the extension accorded by the Committee of Creditors of Sapphire
space |nfracon Private Limited and Conglome Technoconstructions Private
Limited, the following dates stated in the Auction Notice stand amended as set out
below:

THURSDAY, OCTOBER 8, 2026

14

In the Farm ING-Z26 published by Hollan
Hydraulics Private Limited {"Company’] an
August 18, 2026, proposing the afleration of
iha Memeorandum of Associstion of the Company
arid shifting of s remsiered office from the “Slate
af Kamataka® (o tha "5ate of Maherashira™, all
references o “Reglonal Director, South East
Region” shall be read a5 “Regional Director,
South Western Region”

Accardingly, the addrass of 1ha Ragional Direclar
shall be raed Bs follows:

"E Wing, 2nd Floor, Kendriya Sadana,
Kormangala, Bangalore—560034, Marnataka®
Al ather conlents af the said Farm INC-26 shall
ramain unchamged,

For Rollan Hydreulics Privaba Limibad

Sl

Rahilash Gupla

Date-: 07 10 X026 Darector

Placa ' Malda DIk (045254
FORM A

PUBLIC ANMNOUNCEMENT
{Lincler Bepulatsn 6 al the ngsolvengy and Bankrupicy Baard of India
i{Inspivency Besolution Process for Corpoeaie Persons) Regidalions, 2016)
FOR THE ATTENTION OF THE CREDITORS OF
M/s SRIRAM INFRAPROJECTS & VENTURES PRIVATE LIMITED

RELEVANT PARTICULARS
1, |Kame of cosporate debior |Mss Sriram Infraprojects & Vertures
_ _______|Private Limited
Duiber af incarperalion af corporats debiss 119082011
Authority undes which corpoeate debitor |ROC - Bangataee
i inconparaied ¢ regstenad
Corporate ldentiy No. | Liméed Lizbility
Identification Mo, of corporate debior
5. |Address of the registered office and
prnncipal office ¢if any) of corporate
dabtor

| mal

=

IUF0100KARGT Y PTCOG04 T4

{Registered office: Mo.5E, Tth B Man Road,
t4ih Block fayanapar, Bangalore, Karmataka,
{indiz; 550011

| Propect Site: Srvam Rivarsnod situated at

| Nettigena Vilaga, Uttarahall, Bengasiru -

15el 16
G, |Insolvency commencement date in {Ovder passed on 2805 2026 {order recened
respect of corporate detbtor jon 06.10.2026)

Estenated dale of closure of msalagncy 104.04.2027 [Sunchy)
rzlutian process
B, |Mams and repistration pumbsar of he I8, N@ash Rag@ndra Kothan
Insohvency professaonal acting as intanim :'IEHl-l-F‘A--:,‘.ﬁ]?ﬂP-hH‘HE‘EE,.'EI'.IE'E-EI'.IE-E-.-T-'-'|1:"IE'

resutlon profesgional | A Walid Till 3006, 2027

|

As stated in the
r. Particulars Auction Notice dated 1:"::": ﬂ“m“
No.| 09th September 2026 !
1. | Last date for submission ol Earnest 07 Qctobar 2026 12 Oclober 2026
BMoney Deposit (EMD) on the
| Baanknet platiorm |
(it Dictoher 2036, 14 October 2026
1200 P M te 000 (Wednesdayy,12:00
o | Dateandtimaaf E-Auction PR Pkl amlinitesd P ta 0100 PR
extension ot o iwith unlmited
minutes each) paiensin of 5
minutas aach)

3, All other terms and conditions of the Auction Notice, the Process Memorandurm and
the E-Auction Bid Document, including the Reserve Price of INR 36,00,00,000, the
EMD of INR 3,60,00,000 and the Incremental Bid Amount of INR 25, 00,000, remain
bnchanged, Bids and EMD already submitted by prospactive bidders on tha Baanknet
platform shall remiain valid, and bidders nead not to resubmit again.

4, This Corrigendum shall be read togathar with, and forms an integral part of, tha Auction
Motice. Inthe event of any inconsistency, the terms of this Corrigendum shall pravail to
the extent of suchinconsistency.

5.The Liquidator reserves the right to cancel or modify the process without assigning any
reason and without any Kaality, as stalad mthe Auclion Notica. For submission of bid
and related documents for the above auction process, please refer
toihtips:Vibbi.bagnknel comfeauction-ibbithome) having Avsction 10 number 4863,
For any clarification, please contact the undersigned at
conglome. [iuidator@gmall.com and rp sapphirginfracon@omail.com.

Date: 08 Dclober 2026 Harish Kant Kaushik
Place: Mumbai Liquidator of Sapphire Space Infracon Private Limited and
Conglome Technoconstructions Private Limited

Reg. Mo. IBBUAPA-001/IP-POT46H2018-2012/12340

b, |Address and a-rmail of the (ntemsm {A-T03, Iskon Rreerside, Mear Shelaleiih

resalution professonal, &5 registerad 1 Snciety, Shahitkaweg, Avmadabad, Gujaras,

vt the Boasd | AR0004

|Email 18: kg nkotharig@gimall. com

{410, ath Floor, Bles Rose, industrial Extate.

| MWear Metro Wali, Bodvall East, Mumbal,

| Maharaahire — A00066

{Email 10 e, spkggmal,com

11. |Last daig for sumission of claims [20.10.2026 (Tuesday)

12, |Classes o craditers, iF any, under clawse |Real Estafe Alloltees (sinte the crporate

(b sub-section (&4 of seclion 21, [debdor is a real estate deveioper, the IRP

ascertained by the interirm roseiubion {anticipates the real estate a¥iotices as a class

_{professional iofcreditors)

T3, [Mames of nsobegncy Profassionats 1. TV Siva Prasad

identified b acl a5 Autharised TBBLVIRA - DN C AR DOE06/ 202 1-202 214051

Representabne of credibors in @ class &, Balajec Sumani Choemois

[ Theg names {or each classy | IBBAIPS -B0RIP-R01 297/ 2024- 20251 4464
13, Vivek Satyaprakash Jalan

) e —— |IBBATRA-002/1P-1W01 205/2024-2025/1 4452

14, [ar Refevanl Farms and LAy Weblink:

(bl Detads of suthorized representatives | hitips:ibhbi o inenlome Gownioass

are available at: |0 Physical addrgss:

it | hftps:fibbi gow infen/ins olvency -professional

Midice is hareny given (hal the National Company Law Trbuni Bengalons Bench, as ordered

the commencement of & comporate inschvency resolution process of Mds BRIRAM

IHFRAPROJECTS & VENTURES PRIVATE LIMITED om 28.09.2026 [Order received on

6. 10.2026)

e craditors of MY's SRIAAM INFRAPROJECTS & VENTURES PRIVATE LIMITED are harefy

called upon to subrmal el claims wilh proolon or befose 200102026 10 the e resolution

professional at tha address mantionsd apainst antry No. 10.

The financial crediors Sha® subma their clasms with prool by elsctnonic rmeans anly, Al otha

crediors may submit the claims with prood in person, by post or by alectrone maans.

Lubmissipn of false ormisiaading proads of claim shall atiract penalties,

10. |Addrass and a-mall to be used for
carmespondenca with tha intarim
regalihan protessianal

S,

Hilesh Rajendra Kotharl

Interim Aesolution Professional

In the mattar of Sriram Infraprojecis & Weniures Private Limitad
IBELIPA-(I2TP- N0 226,/2022-2023,/14132

AFA Valid upto: 30.06. 2027

Correspondence Address: 410, 4th Fioor, Blue Bose, Industrial Esiate,
Hear Mabtro Mall, Borivali East, Menbal, Maharashtra — 400066

Email Id; b sepli@gmall com

Data: Ocinber 08, 2086
Place: Mumbsai

L&T Finance Limited

Registered Office: LAT Finance Limited, Brindavan Building
Plet Mo, 177, Kalina, C5T Read, Near Mercedes Showroom
Santacruz (East), Mumbai 400 098

CIN No.: LE7120MHZ00BPLCTE1833

Branch office: Bangalare

PUBLIC AUCTION FOR SALE OF MORTGAGED PROPERTY

The Authorised Officer of L&T Finance Limited under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
[5d OF 2002] and in exercise of powers conferred under the said Act is auctioning the following property on “AS |5 WHERE 15 BASIS™ and “AS IS WHAT IS
CONDITION" by way of “PUBLIC AUCTION™ for recovery of its dues and further interest, chargesand costs etc

@ L&T Finance

MName Secured Property Loan Physical Earnast Secured Reserve | Date of | Date and
of Borrower Address Account (Possession| Money Debt Price |Inspection| Time of
and Mumber(s)| taken |Deposit 10% {im %) Auction
Co-Borrower or more of
RF(Im T )

1. Mr. Arun  |Schedule-1 HO4B1EO07 | 15-D4-2026 | Rs, 3,64,978/- | &% per R4 Qi 28/10/2026
Sarkar All That Piece And Parcel Of & Two Bedroom | 4231238 Demand 36,49,789/- 1 23/10/2026 | from 11:00
2 M. Mithu |Apartment Bearing Mo. 203, On The 2nd Floor| 15, Motice dated (from 10,00 AMTO
Sarkar Of The Wing €3, Block 'C’' With E - Khata| HO481803 09012025 (BID AM o | 12:00 P

Number 150200302600221421 In The Project| 02230625 Total Incrementa  5.30 PM

In The Development Known As "wbhc| 46 outstanding || Value Rs, | with prior

Palmhaven — I, Having Carpet Area Of 510.64| HM:B81803 dues is Rs. 25,0005)  lappointme

Square Feet And Saleable Area Of 726.71| (2230623 75,49,607.71/ nt.

Sgaure Feet Along With No Car Parking Space| 96L - As On Date

With Proportionate Share In The Commaon 03M01/20235

are And The Non - Exclusive Right To Use Of

The Common Area, The Comman Amenities

And Facilities Of The Project Developed Cn

[Land situated At Village Doddabele village,

[Kengeri Hobli, Bangalore South Taluk,

Bangalore Dristrict.

TERMS AND CONDITIONS OF PUBLIC AUCTION

1. The E-auction Sale is being conducted onling by the Authorised Officer through the website https/Sarfaeslauctiontigen net/EPROLCS under the
provisions of SARFAESLAct with the aid and through public e-E-auction mode.
2. The public E-auction will be conducted on the date and time mentioned herein above, when the secured asset’s mentioned above will be sold on

"AS IS WHERE I5" BASIS & "AS 15 WHATITIS" CONDITION.

3. Forparticipating inthe public E-auction, intending purchasersbidders will have to submit the details of payment of refundable Earnest Money Deposit
of 10 % of the reserve price of the secured assets along with copies of the PANCARD, Board Resclutions in case of company and Address Proof on or

before 27-10-2026 TILL 6:00 P.M.

4. The EMD of all other bidders who did net succeed in the public E-auction will be refunded by LTF within 7 days of the closure of the public E-auction. The

EMD will not carry any Interest,

5. The successful purchaser/bidder shall deposit the 25 % {inclusive of EMD) of hisfits offer by way of by way of D.DJP. O favoring “L&T Finance Limited”
payable at Mumbal onor before 18:00 howrs on28-10-2026 |.e., day of e-aucticn or on the nextworking day L.e,, 29-10-2026 which depasit will have 1o
confirmed by L&T Finance Limited, falling which the sale will be deemed have been failed and the EMD of the said successful bidder shall be farfeited.
The balance amount i.e,75% of purchase price payable shall be paid by the purchaser to LAT Finance Limited on or before the fifteenth day of
confirmation of sale of immovable property or such extended period as per provisions of law.

6. Forinspection of property or more information, the prospective bidders may contact the authorised officer i.e. Mame Mr. Vikas Singh, Contact No.
2669189048 and Mr. Satheesha R Contact No. 9738141146, LET Finance Ltd, Brindavan, Plet no. 177, C5T Road, Kalina, Santacruz (East), Mumbai -
400 098, Maharashtra, India. At any stage of the E-auction, the Authorised Officer may acceptireject/modifyicancel the bid/offer or post-pone the E-
auctionwithout assigning any reason thereof and without amy prior notice.

7. Thesuccessful purchaser/bidder shall bear any statutory dues, taxes, fees payable, stamp duty, registration fees, etc. that is required to be paid in order to
gt the property conveyedidelivered in hisfernits favour as per the applicable law

B. The Borrower/Guaranters, who are lable for the said outstanding dues, shall treat this Sale Notice as a notice under Rule 8 [6) of the Security Interest
(Enforcement) Rules, about the holding of above-merntioned public E-auction sale.

8. The Borrower (s) /o-Borrower(shGuarantor(s)Mortgagor(s) are hereby called up on to pay the entire loan outstanding dues as mentioned abowve before
the said E-auction date failing which the L& T Finance Lid shall sale the property as per the provisions laid downin the SARFAESI ACT, 2002,

10, The Borrower {5) /Co-Borrower(shGuarantorisiMoertgagor(s) fpublic at large are hereby restrained from transferring by way of sale, lease or otherwise
with thesecured assets referred to inthe notice without prior written consent of LAT Finance Limeted,

Data: 08.10.2026
Place; Bangalore

Sd-
Authorized Officer
For LT Finanoe Limited

The Indian Express.
For the Indian Intelligent.

| look at every side

before taking a side.

Inform your opinion with
insightful perspectives.
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